203 Papers Laid

(DR. PRATAP CHANDRA CHUN-
DER): I beg to lay on the Table:—

(1) A copy of the Draft National
Policy of Education, 1979 (Hind:
and Englsh versions) [Placed
i Library. See No. LT-4378/79].

(2) A copy each of the follow-
ing papers (Hindi and English
versions) : —

(1) Annual Report of Lalt
Kala Akademi, New Delhi, for
the year 1977-78.

(ii) Review by the Govern-
ment  on the working of the
Lalit Kala Akademi, New Delhi,
for the year 1977-78 [Placed in
Library. See No. LT-4378/79],

STATEMENT RE. RECENT VISIT OF THE
MINISTER OF EXTERNAL AFFAIRS TO
USA

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL RIHARI
VAJPAYEE): I beg to lay on the
Table a statement regarding my visit
to the Umted States of America
from 20th lo 25th April, 1979. |Placed
in Library. Sce No. LT-4380/791.
CENTRAL Excise  (NINTH AMEND-
MENT) RULES, 1979

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI SATISH AGARWAL): On
behalf of Shri Zulfiquarulla: I beg to
lay on the Table a copy of the Cen-
iral Excise (Ninth Amendment)
Rules, 1979, (Hindi and English ver-
sions) published in Notification No.
G.S.R, 617 in Gazette of India dated
the 21st April 18979, under section
38 of the Centra] Excises and Salt
Act, 1044, [Placed in Library, See
No. LT-4381/79].
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Crash Landing of 294
I A. Boeing at Madras (CA)

Now, Shri Dhanik Lal Manda] to
make a statement.

PRESIDENTS' ORDER DATED 27-4-79 IN
RELATION TO UNioN TERRIT Ry oF Goa,
DaMAN ANp Diu

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI DHANIK LAL MAN-
DAL): Mr. Deputy-Speaker, Sir, I
beg to lay won the Table a copy of
Order published in Notification No.
S.0. 234 in Gazette of India dated the
28th April, 1979 nolifying President’s
order dated the 27th April 1979 in
relation to Union territory of Goa,
Daman and Diu, issued under section
51 of the Government of Union Terri-
tories Act, 1963, |Placed in Library,
See No. LT-4383/79].

12,09 hrs.

COMMITTEE ON THE WELFARE
OF SCHEDULED CASTES AND
SCHEDULED TRIBES
MINUTES

SHRI RAM DHAN (Lalgany): I
beg to lay on the Table a copy each
of ithe Minutes of the First to Fifty-
second sittings of the Committee on
the Welfare of Scheduled Castes and
Scheduleq Tribes.

12.10 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

RePORTED CRASH LANDING OF INDIAN
ATRLINES BOEING-737 AT MADRAS
AIRPORT

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): Sir, I call the
attention of the Minister for Tourism
and Civil Aviation to the following
mratter of urgent public importance
and request that he may make a
statement thereon:

“Reported crashlanding of Indian
Airlines Boeing-737 at Madrag Air~
port on the 26th April, 1979.”
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THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI PURU-
SHOTTTAM KAUSHIK]): Sir, it is
with regret that I have tp inform the
House that Indian Airlines’ Boeing
737 aircraft VT-ECR, while operating
scheduled passenger flight I1C-530
(Trivandrum-Madras) on 26th Apru,
1979 overshot the runway during land_
ing run at Madrag Airport at approxi-
mately 1220 hours and was extensive-
ly damaged. The aircraft carried 61
passengers and 6 crew members. 7
passengers and all the 6 crew membery
who sustained injuries were hospi-
talised. Other passengerg with mino~
injures were given first aid in the air-
port dispensary. According to the
latest information furnished hy Indian
Airlines, there are 5 crew memboers,
ihtluding the Commander of the ill-
fateq aircraft, and 2 passengers ;till
undergoing treatment, some of thrm
for suspected fractures, Indian Air-
lines are taking all possible care of
these persons, apart from meeting their
entire medical expenses,

After the accident, the aircraft was
resting on the fuselage with boih
main under.carriage assemblies de-
tached. Both the engines were also de-
tached from the wings sgnd damaged.
The aircraft is being lifted with tnc
help of air bags ang jacks for asiess-
ing the cause of the accident and the
extent of damage.

The Boeing 737  aircrafi VT-ECR
was taken delivery of at Seattle on
the 30th Octobey 1974 and arrived in
India on 5th November 1974,

The aircraft was under the com-
mand of Capt. V. N, Arora and the Co-
Pilot was Capt. P. K. Kapoor.

A Committeg of Inquiry under Rule
74 of the Aireraft Rules, 1937, under
ihe chairmanship of Shri S. Ramam-
ritham, Retired Director General of
Civil Aviation has been tonstituted to
investigate into the unfortunate ac-
cident The Committee has already
started functioning st the accident
site. ‘They have been directed to sub.
mit thelt report within two months.
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Boeing Company, manufacturers of
the aircraft have also been advised of
the accident and they are sending
their investigation team,

Tg re-assure ourselves that the
existing maintenance procedures in
Indian Airlines and their checkg by
the Regulatory Authority, namely
Direclor General of Civil Aviation are
up to the stipulated standards, it is
proposed tp constitute an Expert
Group to go into these aspects and
submit a report,

Perhaps I may not be out of place
to mention here that the aiy safety
machinery alt the Madras Airport, in-
cluding the fire-fighting unit function-
cd effectively on that day ang was
successful in quickly extinguishing the
fire in the amrcraft and rescue the
passengers.

The House will join me in wishing
speedy recovery of the passengers and
crew members who are still under-
gomng treatment in the hospital,

SHR] JYOTIRMOY BOSU: Mr.
Deputy-Speaker, Sir, the other day in
December, a crash in Hyderabad took
place and the passengers escaped
very narrowly. Since thep a few
other mishaps have also taken place.
The pressurisation panels in the Cal-
cutta bound arrbus were flown off
soon after i* took off on 23rd March
1979. The centre doo, openeq of the
Delh %ound Boeing-707 flight when it
ought not have opened, There have
alsp been numerous caseg of comp-
laints of aircrafts not leaving on time
because of engine snags, The Hydera-
bad disaster enquiry revealseq that
the aircraft was air-borne in partially
stalled condition dque to mal-fune-
tioning of the ‘leading edge device.
And with no adequate warning sys-
tem available, the pilots took wrong
corrective measures. It poses gues-
tions of maintehahee of the Indian
Airlines fleet, and of the competénce
of the inspection machinery of the
DGCA. These are the two major
things which strike our minds now.
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The present Director-General of
Civil Aviation. Air Marsha] Zaheer
said recently at a geminar: “The
situation on the maintenance s:de was
disturbing”. He warned that the
Indian average in respect of fatal ac-
cidents was 2 to 3 times more than the
world average, and 10 timeg more
than what was laking place in the
United States of America, although we
have very little air service in this
country, compared to what they Lave
m USA, This deals a major blow to
civil aviatilon in this country, and
creates shock; tension uncertainty
among the travelling public,

I have a list with me, showing the
number of air crashes, their nature
and number of casualties. It says. in
1967 there were 30 crashes, 5 proved
fatal and there were 9 casualties; in
1968 the figureg were 27 crashes, 2
fatal and 3 casualties; 1n 1969, 28 cra-
shes, 5 fatal, and 49 casualties, in 1970
28 crashes, 7 fata] and 51 casualties;
in 1971, 32 crashes, 5 fatal and 41
casualties 1n 1972, 46 crashes, T fatal
and 25 casualties; in 1973, 38 crashes,
5 fatal and 60 casualties; in 1974, 25
crashes, 4 fatal and 5 casualties; n
1975, 17 crashes, 3 fatal and 8 casual-
ties; in 1976 and 1977 there were 32
crashes 4 fatal and 108 casualties; in
1978 upio March, there were 2 crashes,
2 fatal ang 214 casualties. (Interrup-
tions).

In India, we have the dubious dis-
tinction of never implementing the re-
commendations of our Crash Enguiry
Commission, and of allowing investiga-
tions to fritter away inconclusive,
under pressure of vested interests and
lobbies.

In the matter of selection of persons.
i.e. of composition of these commissions
and commitiees, the posts are given to
people who will be pliable and who
would obey the command of the hure-
aucracy and the people in authority,
eg. a retired Judge, a Civil Aviation
bureaucrat. s Jiscarded poltician and
the like, and many of them are devoii
of know-how of the rudiments of Civil
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Aviation. For example, in the Boeing
747 crash last year, the enquiry com-
mission did not include a single 747
pilot, or systemg engineer or wreckage
man. (Interruptions)

According 1o my information, there
are gt least 9 reports on air accidents.
One was on the accident al Taksing
(NEFA) on 3-1-1960, then on the
Dakota aircraft crash at Calcutta air-
port on 26th Augusi{ 1961, then about
the Fokkar Frienship g.rcraft at Palam
aurport on Bth June 1962, Hiper Dakota
aircraft at Pathankot, Indian Air Force
Accidents Committee report of Novem-
ber 1964, then Air Ind:a Boeing ur-
craft accident on 24th January 1968,
aceident to IAC Dakota aircraft it
Imphal on 18-2-1966. (Inlerruptions)
These have all been shelved, and put
in cold storage. It 15 g mockery. We
spind money on these things and still
they throw the passengers into uncer-
ta.nty.

Then there 1s this accidenl near
Banihal, again the onz at Nagpur and
agamn at Khulng involving a Fokker
Friendship. There are 19 cases
Where have you clinched the 1ssue?
(Interruptions) When did you iry to
improve the conditions?

The Indian pilots ofien complain
about incorrect loading of cargo in the
hold. These are removed nrior fo \n-
vestigations ff there is an accident,
fo conceal {facts, Incorrectly-placed
baggage 1> a greai huzard to the aur-
craft. This is also not known to many
people 1n the Civil Awiation Directo-
rate,

Aijrcraft designs have unidergone
great changes, bul our supporting units
arc out-dated and inadequate. The
Cachar Commitlee and the Tata Com-
mittee made recommendations specifi-
cally. Nothing happened. I will read
out....

MR. DEPUTY-SPEAKER: You peed
not read out all these things, you have
already taken quite some time, please
ask your questions,

SHR1 JYOTIRMOY BOSU: A Court
of enquiry fto investigate into the
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causes of the Bombay accident Cara-
velle accident which happened on 12
October 1976 was constituted undct
M1 Justice 8 B Bhasme That report
shows that the recommendations ar
never cared for they are relegaled nto
cold gtorage they move on as it =uils
them What does the Air Corporations
Act 1953 say? Section 30 says

The Centra] Government iy
from time 1o time by noufication in
the Offiiu] Gavsette constitute an au
Transport Council consist.ng of 3
( hairman and such othr1 number of
members not exceeding eleven as the
Central Government may ippo nt
thereto

Would the hon Mimnister kindly enu

ghien the House why .s 1t that the An
Transport Council was dissolveq n
1962 and not revived? 1Is it g fact that
1t was done under pressure of a per

son’ ] want to know whether you have
independent air safet, authonty 1f
you have not one would vou .mmed 1

tely create one and give an assurince
io the House toduy here and now
whether the sior Transport Couneil
would be revived and i not the jeason
therefor

Boeings have shown imherent defects
and other disturbing facts revealed by
the reports I shall be lay ng the re
ports I will not divulge the contenis
now A very interesting feature in the
air crashes both at Hyderabad and in
Madras which is not qu te connecied
with Mr Kaushik 1+ the carrying of
huge cash and gold jewellery These
are undobtedly meant for people 1n
authority m Delh. for services render
ed Otherwise why do people carry so
much cash {from all over the country
and bring it 1o Dellm when there are
banks

MR DEPUTY-SPEAKER Ple ise
conclude cash inside does not create
explosion

SHR] JYOTIRMOY BOSU It Aoes
8.r

SHRI PURUSHOTTAM KAUSHIK
I have alieady stated 1 my statcn ent
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that we are all concerned about a
safely Looking to the freguent mis
haps I have already said that I propos
1o constitute an eapert committee to Lo
into the maintenance system and also
the working of the regulatory author
ty DGCA without losing any time |
can assurc the Ilouse that stepswill
be taken

SHRI JYOTIRMOY BOSU An
Transport Council and Air Salety
authority?

SHRI PURUSHOTTAM hWAUSHIK 1
do not know personally why that coun
1] was dissolved 1 12 I wall lo a
into the matler So far as mr safety
1s concerned the ( i1binet consideied
that 1ssue but 1t was thought then thal
the major accidents under the Aircrafl
Act should be .nvestigated by Iigh
Couit Judge headmg a commiifee of
experts (Interruptions) It was ol
further ¢onsidered looking o the fre
quency of this type of accident to
make rescarches 1egarding safely of
the operations I propose top review
thal pos tion and we will take adequetc
steps o sce that something 15 done to
ensume the safety of passengers

mmsﬁ'l‘%dﬂﬁqm?u’kmmwm
fem & sww W1 fomer dfraeds

gort wdt & 1 fawe &) g1y & ol quemd w
# & o faem s ar w9 o e
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WERAT ATAAT AGATE



301 Crash Landing of VAISAKHA 10, 1901 (SAKA)

wHE & A NG AF qw X g ad BEGT
o ) S e & &) Aot fofiE f,

&
oot oo YT THHAIL Fva § T fw
@ vl v qvw & Bt B 1 wEfed e
;ﬁwﬂ‘rﬁmmmtﬂmﬁ?mmm

I TEN ww 5 ouw dwEr wHeE a
AR § | 98 1974 ¥ Fg7 T @1 T ow evé
qrag e AFEY ad arar s | g femfor
& qT 4T ATE AAT AT %g ¢ § 6 A@ TAET
g $T R E AT B 0 Imw A |Aw
w1 g FFeAN & WA ¥ s deewior
® ari ¥ R, i fad uw wwd geit @
freaeimm w4 ?

T AT a7 F7 & fE vl g ey
&, ¥ ¥ wrgy Zvgw ahw var T | 4g agA
g difrge qraen & 1 o g eg & fa e
ifmr & Fucwed @ o mifd g
%1 %gd 7€, TF § T AR 90 | aY ag A
daher a1 A § ¥R W ot e W

LA, Boewng at 303
Mauadras (CA)

&t udvew wfw  omaw W,
A GTE T @ QU SRR 9T gy
® qred § 5% 6T § , I wwfeay # firer-
foit ma oY 9 9% 9% ATHTL ® AU wdargl
*F & | I¥ g & 92w 9T v@q ¥ s wfe

qR THT HT AT ALY G ewfad f1 e wel-
mn&mmmlhﬁmﬁ?ﬁma‘:
| 34

¥



303  Crash Landing of

SHRI JYOTIRMOY BOSU: There
are some scrious suspicions of sabot-
age.

SHRT PURSHOTTAM KAUSHIK:
1 say that cannot be ruled oui, But,
at this stage it is ralther premature to
say what is the cause of the accident,

! Ume gAe §@ (@ATAT) . FWEIL
oxtEza g1 @ §, a1 fx aav w5 ddes
w1 AT §, Ogen vadide fgavar & ogwl
YT qi /EE & gawr § mar o EWi @
1% §, €11 warw aaTe g1 w0 9y €l F ag
HNEAE O E | HA AAATT ® AT 1
wrzfant &t a7 4% {7 A gedt gz g
e F1 T 22 WA F 17 WGHT ARTA LT AT
8 o e A wu A w7 g g & W
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DR. BIJOY MONDAL (Bankura):
This 1s another major accident in
our country, Il ;5 indeed a matter
of concern that such crashes have
taken place at short intervals, The
Minister had stated in reply to my
Starred Question No, 920 on 2T7th
April, 1979 that Government was go-
ing to 1eview the question of the
setling up of an Air Safety Board 1n
the couniry as in advanced countiries
of the world to suggest steps to
avord wir mishaps It 15 also under-
stood that safety micasurcs here com-
parc poorly with those of othep coun-
tries. The 1ncidence of air accidents 1s
much higher m our country, In
modern times, science has developed
gicatly and so many devices have
been developed that 1 i, possible
to take advance precautions ty avoid
air accidents. Qurs 1s a poor coun-
try. We cannot afford ty spend such
a huge amount on the loss of air-
craft, It is sheer good fortune that
no human Iife was lost in this parti-
cular accident, bul certainly the
country hag lost a huge amount in
the form of the loss of an aeroplane,

There are different version; about
the cause of the accident There 1s
also a rumour that sabotage was
probably the cause behing this acci-
dent, by planting a time device in
the cockpit. The explosion took
place just ten minutes carlier, before
the plane's landing at Madras.
Its pilol, Mr. Arora, has also stated
that it is 5 case of sabotage; fortu-
nately the plane wa; landed and
there way no loss of human lives.

I have come to know from news-
paper reports that Government have
started the inquiry into the causes,
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I want to know whether Govern-
ment have received any interim re-
port from them,

I also want to know from the hon.
Minister whether Mr, Chellappa,
Director, Air Safety, who wvisited the
site of crashing had preliminary
hearing of the flight duta recorder
and cockpit device recorder which
were played to get the clue for the
cause ol mishap, and what are his
findings.

I also want to know whether he
has reccived any report or informa-
tion from the intelligence or from
the local police authorities; whether
the plane was quite fit and was in
a state of aiwr-worthiness before it
took off; whether it was thoroughly
checked before the start of the
flight; whether the pilot or any other
staff had expressed any doubt about
the working of thi: particular plane;

whether this particular plane was
insured before. I also want to know
from the hon. Minister what in-

terim measures he wants 1o take
immediately, Lastly I want to know
whether the Mimster will consider
my proposal of formration of Air
Safety Boards Ike that in other
advanced countries, as soon as
possible.

SHR] PURUSHOTTAM KAUSHIK:
Sy far as the interim report i, con-
cerned, Government has not re-
ceived 1t as yet, and it is too early to
expect the interym report. Secondly,
the Air Safely Director, Mr,
Chellappa, whatever inquiry he has
made, wil] submit it to the Inquiry
Commiitee and it is not necessary
for him 1o give 1t to the Government;
what ever evidence he has, it is
necessary for him to place it before
the Inquiry Committee.

So far as air-worthiness of the
aircraft ig concerned, 1t wag already
certificd and it had air-worthiness.

So far age insurance of the plane is
concerned,  without insurance, the
plane is never allowed to operate,
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{Shry Parsholtam Kaushiky

So far as Safety Board 1g concein-
ed, ag 1 have already said, I am pro-
posing to constitute the Air Safety
Board,

MR DEPUTY-SPEAKER: Now,
reports to be lad....

DR. BIJOY MONDAL: Did the
pilot express any doubli

SHRI PURUSHOTTAM  KAU-
BHIK: The pilot did not express any
doubt about air-worthiness.

12.43 hrs,
PUBLIC ACCOUNTS COMMITTEE

134tH, 135TH, 136TH, 137TH, 138TH,
139te, 145TH, 146tH, 147TH, 1487TH.
AND 149TH REPORTS

SHRI C. K, CHANDRAPPAN
(Cannanore): Sir 1 present the
following Reports of the Public
Accounts Commuttee:—

(1) Hundreq ang Thirty-fourth
Report on Audit Reports on the
Account; of the Indian Counci] of
Agricultural Research for the
years 1973-74, 1974-75 ang 1975-76
relating to the Ministry of Agn-
culture and Irrigation (Depart-
ment of Agricullural Research and
Education).

(2) Hundred and Thirty-Fifth
Report on Paragraphs 9 gnd 10 of
the Report of the Comptroller and
Auditor General of India for the
year 1975-76, Union Government
(Railways) on D/C, Eleciric Trac-
tion relating to the Ministry of
Railways.

(3) Hundreq and Thirty-sixth
Report on Paragraph 7, 21 and
32 of the Report of the Comptroller

+ and Auditor General of Indig for
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the year 1976-77, Union Govern-
ment (Railways) relating to the
Ministry of Railways.

(4) Hundreq and Thirty-seventh
Report on  Paragraph 43 of the
Report of the Comptrolley and
Auditor General of India for the
year 1976-77, Union Government
(Defence Services) relating to
Purchase Contracls in  two Com-
mands,

(5) Hundred and Thirty-eighth
Report on Paragraph 29 of the
Advance Report of the Comptrol-
ler and Auditor General of India
for the year 1976-77, Umon Go-
vernment (Civil) on Delhy Deve-
lopment Authorty relating to the
Ministry of Work: and Housing,

(6) Hundred and Thirty-ninth
Report on Audit Report on Bom-
bay Port Trust relating to the
Mimistry of Shipping ang Trans-
port.

(7) Hundred and Forth-fifth
Repori on action taken by Govern-
ment on the recommendations
contained 1n the 55th Report on
Unjon Excise Duties relating to
the Ministry of Finance

(8) Hundred ang Forty-sixth
Report on action taken by Gov-
ernment on the recommendstions
conlained in the |13th Report on
Union Excise Duties relating to
the Minisiry of Finance.

(9) Hundred and Forty-seventh
Report on Paragraphg 71 and 74
(iii) of the Report of the Com-
ptroller and Auditor General of
India for the year 1876-77, Union
Government (Civil), Revenue
Receipts, Volume II, Direct Taxes
relating 10 the Ministry of Finance.

(10) Hundred and Forty-eighth
Report on Paragraphs 7 and 18 of
the Report of the Comptroller and
Auditor General of India for the
year 1876-77, Union Government
(Posts and Telegraphs) on Arre-
ars of Rent of Telegraph, Tele-



